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_MR. SPEAKER: Papers to be laid.

:J4.19 hrs. 

PAPERS LAID ON THE TABLE 

_Review and Anual Report of Hin­
dustan Cables Ltd. for 1972-73 and 
.Annual Report of Controller General 
of Patents, Designs and Trade Marks 
for 1973-74. 

THE DEPUTY MINISTER IN THE 
·MINISTRY OF INDUSTRIAL DEVE­
·LOFMENT (SHRI ZIAUR RAHMAN
ANSARI): Sir, on behalf of Shri C.
Subramaniam, I beg to lay on ihe
·.Table-

(1) A copy ,each of the following
·papers (Hindi and English versions)
under sub-section (1) of section
Gl 9A of the Companies Act, 1956:-

(i) Review by the Government
·on the working of the Hindustan
Cables Limited, for the year 1972-
·73.

(ii) Annual Re.port of the Hin­
dustan Cables Limited, for the
year 1972-73 along with the Audit­
ed Accounts and the comments
cf the Comptroller and Audit0r
General thereon.

'{PLaced in Library. See No. LT-
8313/74]. 

(2) A copy of the Annual Report
(Hindi and English versions) of the 
Controller General of Patents, Des­
igns and Trade Marks for the year 
1973-74 under section 155 of th'= 
'Patents' Act, 1970. [Placed in Li­
brary. See No. LT-8314/74]. 

14.191 hrs. 
QUESTION OF PRIVILEGE-contd. 

CERTAIN STATEME:\fTS l\'IADE BY THE MIN­
ISTER OF COMMERCE IN RAJYA SABHA RE. 

ALLEGED SIGNATURES OF SOME M.Ps. ON 

A REPRESE1'!TATION FOR ISSUE OF 

LICENCES. 

THE MINISTER OF RAILWAYS 
(SHRI L. N. MISHRA): Sir, I want 
to give a rpersonal explanation. (In­

terruptions) 

�Uflff i:r�,·�� : S:rf cfiT � � fcl;­
ll"U � �t� cfR-<m: f�r � �� 
if' � �ffl �f �al � I

SHRI MADHU LIMAYE (Banka): 
Have you read and approved it, Sir? 

��!ff i:r�)<{� : � 1!� f� <!i.:: 
'<T>f G:Tm <f<frfcn i:rrnhr� �· � fol;-

I must get a copy of that. 
SHRI L. N. MISHRA: Because my 

name has been brought in the discus­
sion .... 

MR. SPEAKER: On the spot also you 
can give, because the matter was rais­
ed today. 

� � f�T �T (lcfT�1<i�): 
�� � i'f �r f<li fasa � � G:')r;iir 
�'h: �'+IT mil' �ff � fci lJ/ffi�f.TIR 
� G:tfciflt I �ffifl" �r a-) +fc!' �foif I

MR. SPEAKER: Because allegations 
have been made he has the right to 
reply. He can r�ply on the spot. But 
if he wants to be more careful, then 
be can give in writing. It is upto him. 

SHRI L. N. MISHRA: Mr. Speake!', 
Sir; since my name has been mention­
ed, I would like to make a brief state­
ment by way of perso.1al explanat.ivo. 
I recollect having received a letter 
purporting to bear the signatures of a 
number of 11..n's \\·hen I "as i:1 :::'1arge 
of the �armer Ministry of Foreign 
Trade. As far as I rememoer, I passed 
o;:-, the letter to the dlicer con.::erned 
in the normal course of bu:,iness. � � o 
urder was passed by me, nor anv 
licence was issued during the period 
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